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By this 0O.A. the applicant has prayad

for-a direction to respondents J;o cousj.g,eg the case
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a special consideration in respect of the

children for the appointment in the railways..

For this purpose, the applicant,son of lLate Sye:if

Feroz Bakht made applications from time to "f:ime;- S

but he has not been considered for appointment,

The last representation was made on 16.04.2001

by his mother-Fatima Zabeen

2 Shri K.P. Singh, learned counsel for

the respondents on the other hand has submitted

that the claim of the applicant is highly time

barred and he is not entitled for any relief,

3 we have considered the submissions made
by the counsel for the parties, However, since the
applicant has been making representations, the

- representation ought to have been decided by a

reasoned order, The O.A. 1s accordingly disposed
of at the admission stage with the direction to

respondent no.,2 to consider and decide the re-

presé@ntation filed on behalf of tke applicant,
copy of which HBas been filed as annexure=VI1I,
B " within a period of 3 months by a reasoned order

in accordance with the rules, There will b2 no

~~“order as to cost,
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